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ASSAM ACT NO. III OF 2005 | A
(Received the assent of the (i or on 13th January, 2005)

PENSION FUND AND DEPOSITLI
SCHEME (AMENDMENT) ACT, 2004

further to -amend he» .Assam Tea:Plantations
Provident Fund and Pens1on Fund and Deposit
Linked Insurance Fund Scheme:Act;:1955.

Preamble Whereas it is expedlentfurther to amend
~-the Assam Tea Plantauo“" { Provident Fund and .

. Pensior Fund and Deposit Einked Insurance F und
: - ScHeme Act, 1955, hereitiafter réfrredisias the: am Aet X
- prificipal Act inther manner herelnafter ’agpeanng (of 1955

It s hereby enacted in the F1
of the Republic' of India s’ follows it
Short titte, © - 1.(1) This. Act'may be called: the' ‘Assam*" Tea’ o0
extent and Plantations Provident Fund and Pension
commencement. Fund and Deposit Linked Insurance Fund
Scheme (Amendment) Act, 2004.

(2) 1t shall come into force che.

fth Year

Amendment 2. In the principal Act, in, Section 2, in clause
of Section 2. (d), for the- fP igures”afid- words' “Rs. 5000/-
(Rupees five thousand)” the figures and words
. “Rs. 6500/- (Rupees, six;thousand five ; i
hundred) shall be substltuted o

M. K. DEKA,
Commissioner & Secy. to the Govt. of Assam,
Legislative Department, Dispur.

GUWAHATI- Printed & Published by the Dy. Director (P&S), Directorate of Ptg. & Sty.,
Assam, Guwahati-21, (Ex-Gazette) No. 31-500-600-18-1-2005.
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‘ ASSAM ACT NO. XLI OF 2005 B : j— g
(Received the assent of the Governor on 7th September, 2005) |

THE ASSAM TEA PLANTATIONS PROVIDENT FUND AND |
PENSION FUND AND DEPOSIT LINKED INSURANCE FUND |
SCHEME (AMENDMENT) ACT, 2005 l

AN f

ACT

!
further to amend the Assam Tea Plantations J‘
Provident Fund and Pension Fund and Deposit Linked ’
Insurance Fund Scheme Act, 1955. !

Preamble Whereas it is expedient further to amend the  Assam

Assam Tea Plantations Provident Fund and Pension. Act.X
of 1955.

Fund and Deposit Linked Insurance Fund Scheme Act,
1955, hereinafter referred to as the principal Act, in
the manner hereinafter appearing ;

It is hereby enacted in the Fifty-sixth Year of
the Republic of India as follows :-

Short title, I. (1) This Act may be called the Assam Tea
extent and Plantations Provident Fund and Pension Fund
commence- and Deposit Linked Insurancd Fund Scheme
ment. . (Amendment) Act, 20035.

(2) It shall have the like extent as the principal Act.

(3) It shall come into force at once.

Amendmentof 2. In the principal Act, in the schedule, in para 9B |
Schedule. (iit), for the word "fifteen", occurring in between J
the words "more than rupees” and "thousand", the ’
word "twenty" shall be substituted. ;

M.K.DEKA, |
Commissioner & Secy. to the Govt. of Assam, | .
Legislative Department, Dispur. ‘

GUWAHATI- Printed & Published by the Dy. Director (P&S), Directorate of Ptg. & Sty.,
Assam, Guwahati-21, (Ex-Gazette) No. 665-500-600-30-9-2005.
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2205 o, RN, 14 R, 2009, 23 w1z, 1931 (*1F)

No.205 Dispur, Tuesday, 14th July, 2009, 73rd Asadha, 1931 (S.E)

GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR

LEGISLATIVE DEPARTMENT ::

LEGISLATIVE BRANCH

NOTIFICATION

The 14th July 2009
llowing Act of the Assam Legislative
published for general information.

0.LGL.24/98/113.— The fo Assembly which received

fihe President/Governor is hereby
ASSAM ACT NO.XIV OF 2009

; (Received the assent of the Presidenton 26th June, 2009)
AMTEA PLANTATIONS PROVIDENT FUND AND PENSION FUND AND

U ITLINKED INSURANCE FUND SCHEME (AMENDMENT) ACT, 2009
AN
ACT

antations Provident Fund and Pension

further to amend the Assam Tea Pl
Fund Scheme Act, 1955,

Fund and Depo sit Linked Insurance
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Preamble Whereas it is expedient, further to amend the Assam Assan
Tea Plantations Provider -and Pension F und and X of 19
Deposit Linked Insurance, und Scheme Act, 1955, '
hereig: ‘;l;t,er’refelred to as the principal- Act, in-the "
mannes hc,runaﬁel apped,
ll'is hereby enactee
Indm as lollows <
Short title, 1. (1) “This Act may be Galleg thc Aése\ Tea Plantations
‘extent and “provident Fund, and Pension: Fund and Deposit Linked
commencement Insurance Fund ‘Scheme ‘(Amendment) Act, 2009.
' (2) - lvshall haye t,he lxk"*’xtcpl as: lhe prmcnpal Act.
(3) Itshall comeé ifito torce'a’t once
Amendment 2. in the prihcipal Ac
of section 2 : ‘ iy
@A) in sub- clause (1) Feoophe s '
(a) lor the figure 107 '1ppearmg in between  the words “tha
- hectres , the figure 57 yhall be substituted;
(b) tor the word pwenty” Jppu\ung in between the words "whc
-or motg”, the wrd “'ten’ " shull be substituted;- : v
(¢) for the hg,uu: and. wo rLl S1L K;:" appeztrlm. i between. th,
~more than”and *per hucm. , thc hl,urg and word 255 Kg:" S
substltuted = :
(d) tor the hgure and word y 2044 Kg, appearing in between. the
_ “more than™ and “pe1 heure” athe ﬂgurc and word “1022 Kg.” 31
. substituted. . T B
(i) nsub- clause (11)
(@) tor the figure #2207 appcaunw in between the words « less thas
“hectres”, the figuig’ 10 “ghall be substituted:.
(b) tor the word” twenty” dppulnug in bewween the words "whe
© o andtor l‘llUlL‘ thu woxd 1ux shall be substituted.
Amendment 3.0 In the Prmcnpa‘ Au ghE lhu Svhedule in para 2./ in
of Schedule huwcxn the words “'the appoxmment and ~of oflicers™

the words dnd conditmns ot gervices’ " shall be msermd

l. 4
x ST, AT L
¢ £ I ¢ ; MQHD;A. HAQU
Secrefary to the Government of ]
oy Legislative Department, Dispi

GUWAHATI- Printed & Published by the Dy. Dlrect’or(P&S), Duectorate of Ptg. & Sty Assam, Guwi
(Bx-Gazette) Nao. 409-500‘60(),14-%2009 mprape byt
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No. 75 Dispur, Saturday, 30th January, 2021, 10th Magha, 1942 (S. E.)

GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
LEGISLATIVE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION

The 30th January, 2021

No. LGL.24/1998/189.— The following Act of the Assam Legislative Assembly
which received the assent of the Governor on 27th January, 2021 is hereby published for general

information.

ASSAM ACT NO. XII OF 2021
(Received the assent of the Governor on 27th January, 2021)
THE ASSAM TEA PLANTATIONS PROVIDENT FUND AND
PENSION FUND AND DEPOSIT LINKED INSURANCE
FUND SCHEME (AMENDMENT) ACT, 2020
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AN
ACT

further to amend the Assam Tea Plantations Provident Fund and Pension Fund and
Deposit Linked Insurance Fund Scheme Act, 1955. '
Preamble Whereas it is expedient further to amend the Assam Tea Plantations
Provident Fund and Pension Fund and Deposit Linked Insurance Fund .
Scheme Act, 1955, hereinafter referred to as the principal Act, in the 13
manner hereinafter appearing ; '
It is hereby enacted in the Seventy-first Year of the Republic of

India as follows :-

Short ttle, ) 1 (1) This Act may be called the Assam Tea Plantations Provident
extent and Fund and Pension Fund and Deposit Linked Insurance Fund
commencement i
Scheme (Amendment) Act, 2020.

(2) It shall have the like extent as the principal Act.

(3) It shall come into force at once.
Rawandesst of 2. In the principal Act, in the Schedule, in para 9B, in sub-para (iii),
the Schedule for the words “one lakh” appearing after the words “more than

rupees”, the words “two lakh” shall be substituted.

S. M. BUZAR BARUAH,
Commissioner & Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

Guwabhati : Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwahati-21.
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